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6. Letters Patent Appeal No. 309,2010 in C.W.J.C. No. 12708/2004 with Miscellaneous
Jurisdiction Case No. 104/2015 in L.P.A. No. 309/2010 #THel # f&Hi® 25.04.2016 ®BI AR I
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"However, we would like to clarity that the academic achievements secured by the
writ petitioner /appellant would remain intact and valid for all purposes, but for no other
purpose, may it be for seeking privilege in job or any other privilege. The writ
petitioner/appellant would not be entitled to use his caste certificate, as being Scheduled
Caste, in any other manner and no benefit would accrue to him in this regards, Any benefit
of service or otherwise taken on the basis of the Scheduled Caste certificate would
consequently stand withdrawn."
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